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Open Court 

CENTRAL A1lv1INISTMTIVE IhIBUNAL 
ALLAHABAD BE.t\CH : ALLAHABAD 

Ori~inal Applicatien No. 867 ef 2003. 

Friday, this the 19th day f Decemeer, 2C03. 

Hon' le Mr. Justice S. 1.Sin h, V .c. 
Hon I le Mr. D. • Tiwa. ri. A .M. 

Su has Chandra, 
aged a .out 60 yea rs,jl 
son of Late Ram Adhin Mishra , 
r/ o Qr. NQ.29, Iy~ie-II, . 
Diesel Co l env , N0rthern Railway, 
Mogulsa ra i. • •••• Apr:>licant. 

(By Advcce te : Shri B.P.Srivastava) 

Versus 

1. The Union f India, 
throu h ·the General Man~ger, 
Northern P~i1way, New Delhi. 

2. I.he Divisi,onal Railway Manager, 
Nar the rn .Railway, Ha z ra tganj, 
Lucknew. 

3. The Senior Divisional Mechanical 
En~ineer (Diesel), Alamhagh, 
Nett he rn Railway, Lucknew- - •• -; ••• Res on dents. 

(By Adveca te : Shl.'i A.K.Gaur) 

ORDER 

By Hon 'ble Mr. Justice S •• Singh, v.c. . • 
None appeared for the a r-t ie s , ~ e have peruse the 

O.i\. The at-=1 licant who is workin in the Divisional Mechanical 

Engineer(Diesel Locomotive}·N0rthern ilway as Khalasi Hel er 

in the ayscale of Bs.3050-4590/-. The a plicant has 

instituted the instant'1o.A. for Ls sue nee of a direction to the 

Divisioaal .Railway Mana er, Hazrat anj , Lucknow to consider the 
a plicant for his promotion a§ainst 20-;o quota f~r ayment 
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of salary in the pay-scale of Rs.3050-4590/- and accord him 

all the benefits arisin" therefo.rm. 

2. It is alleged in a ra qzaph 4.S of the O.A. that the 

a· licant preferred a ;re ze serrta t Lon dated 27.02.2003 before 

the Divisional ilway Manager, Northern ilway, Hazrat a nj 

Lucknow for redressal of his grievance ut no reply has ·een 

received from th~. responQents. 

3. Considering the facts and cir cums ta nce s of the case, we 

dis, ose of the O.A. with direction that the Divisional ·- ih,ay 

Mani>ger, Northern Railway, Hazrat e nj , Lucknow shall ·look into 

the grievance of the applicant and dis cse · _of his representation I 

by means of reasoned order wit in a eriod of 4 months from 

the date of receipt of a co y of t!;iis order. 

4. The a plication stands disposed of accordingly with no 

order as to costs. 
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